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:2: 
 
 

ORDER
 

 The Learned Counsel for the Appellant submits that the 

True-up Petition has not yet been disposed of. We do not want to 

wait for the disposal of the True-up Petition. The matter is of 2009 

and this needs to be disposed of without any further delay.  

 

Therefore, we have directed the Learned Counsel for the 

Appellant to begin his submissions with regard to merits of the 

matter. Accordingly, he made his submissions. He wanted time to 

make his further submissions. The Learned Counsel for 

Respondent is absent.  

 

Post the matter for further hearing on 01.05.2012.

 
 

 
   (Rakesh Nath)                  (Justice M. Karpaga Vinayagam) 
Technical Member                        Chairperson  
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